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wo 15237-A.(C).—The following notification, issued by 
, ^Government of India, Legislative Department, is re­

wished for general information.
Pub By order of the Governor

J. BOWSTEAD 
Chief Secretary to Government 

New Delhi the 30th June 1943 
No. F.2S/43-C. & G.—HU Excellency the Governor 

^General, in exercise of the power conferred by sub­
notion (2) of section 63D of the Government of India Act, 
i“g set out in the Ninth Schedule to the Government of 
India Act, 1935, is pleased to direct that a session of the 
Council of State shall commence at New Delhi on Monday, 
the 2nd August 1943.

N OOQO f* The 2ht JulV 1943
following notification by the Govcrn- 

mcn or Bombay is republished for general information.
By order of the Governor 

J. BOWSTEAD 
Chief Secretary to Government 

HOME DEPARTMENT (POLITICAL)
Bombay Castle, 12th July 1943 

nlo. 1279-PqIJ.—In exercise of the powers conferred by 
section 19 of the Indian Press (Emergency Powers) Act, 
1931, the Government of Bombay is pleased to declare all 
copies; wherever • found, of the book in Gujarati entitled 
cc Ladat Ange Narhari Parikhna Panch Patro (i.e., Five 
Letters On The Movement by Narhari Parikh ”, written 
and published by Narhari Dwapkadas Parikh, and all 
other documents containing copies, reprints, translations of 
or extracts from the said book3 to be forfeited to His 
Majesty on the ground that it appears to the Government 
of Bombay that the said book contains words of the nature 
described in clause (bb)y (d) and (/) of section 4(1) of the 
said Act.

G. Ii. SPENCE
Secy, to the Govt, of India

The 16th July 1943
No. 2185-C.—The following notification by the Govern­

ment of United Provinces is republished for general 
information.

By order of the Governor of Bombay 
D. SYMINGTON 

Secy, to Government-By order of the Governor 
J. BOWSTEAD

Chief Secretary to Government 
HOME DEPARTMENT (POLICE) .

Miscku.anbous 
Lucknow, 9th July 1943 

No. 947-Z/VI11-999-43—In exercise of the powers 
ferred by section U9-A of the Criminal Procedure Code, the 
Governor is pleased to declare the booklet in Hindi entitled issued by the Government of India, Department of 
“Punjab Ki Maha-rani” (pa"es 78), written by Pandeya Commerce, are republished for u-nerol information.
Bechan Shartna ‘Ugra’, printed at the Ganga Fine Art • By order of the Governor
Press, Lucknow, and published by the Ganga Pustnkvnala v* • '>'• DALZ1EL
Larva lay a, Lucknow, every copy thereof and all other 
documents containing copies, reprints and translations of,
01* extracts from, the said document, forfeited to His 
Majesty, on the ground that the said booklet contains 
matter the publication of which is punishable under sec­
tions 124-A and 153-A of the Indian Penal Code.

Bv order ■
D. S." BARRON

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS
The 14th July 1943 

No. 14650-Com.(C).—The
con-

folluwing notifications.

Secretary to Government
Commerce—War 

New Delhi, 10th April 1943
No. 91-C. W. (l)/43—In exercise of the powers con­

ferred by sub-rule (3) of rule 84 of the Defence of India 
Rules, the Central Government is pleased to direct that 
the following further amendments shall be made in the 
notification of the Government of India in the Department 
of Commerce, No. 91-C.W. (l)/43, dated the Gth March 
1943, namely: —

In the Schedule annexed to the said notification—
I. ir. Part A—
(a) in item 7—
(1) for entry (it), the following entry shall be substi­

tuted, namely , . .. .
"(ii) Dry salted cow hides other than those known as

Dacoas, from 9 lb. upwards.”
(2) after entry (ii), ihe following entry shall be inserted.

Secretary .
XT The 20th July 1943 . . , .
No. 2229-C.—The. following notification by tile 

government of Madras is republished for general
^formation.'

Bv order of the Governor 
j. BOWSTEAD 

Chief Secretary to Government
PUBLIC: (GENERAL) DEPARTMENT

The 12lh Inly 1943 __
Of Ar ,1934—Whereas in the opinion of the i^^Vnvirril "''"('/it) Dry (arsenicated cr otherwise) framed cow hides 
A',IUdras the book in Tamil entitled Makknl VaD ^ 0 lb.umvards."

>kkade", written by P. T. lianadive, P1U1)e ; ‘ (ii) in item 11, for entries (ii) and (hi), the following
.-fanasakthi Press' , Madras, and published b> be substituted, namely
■'asakthi Prasuralavam, contains prejudteu P * “(,;) All classes ot vegetable tanned leather produced

eJ‘ th°reforc, in exercise of the powers coni . 'cow hides or kips weighing b lb. or over as hides
<77* W «"d (e) of sub-rule (1) of rule 40 of the Kofeno- 4 [b or oval. as sides other than East India Kips.
■ ll'dia Rules, His Excellency the Governoi oi - ‘ m AU eiir0mo tanned upper leather produced Horn cow

hereby pleased to crohibic the further Pllbl0‘.™ 'A cr buffalo hides and having a minimum substance of 1.5 
(kstribution of the said book and <o dee!;1 a of mm, and/or a minimum area of 11 sq. ft. per half hide 
u/- to His Majesty all copies, wherever > > (gjde) or VI sq. ft. per full hide."

SfJd book and all other documents containing P > l , x after item 16, the following item shall be inserted,
i® or translations of, or extracts from, <ha Bind book, . ,

By order'of His Excel onej Hie "10A. Starch, dextrine and fanna.'
G \V. PRII'SILJji . plU_t Q jn item 20, entry {in) shall be omitted.

Chief Secretary to Government.

No.

die
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the 29th June 1942 and modified by subsequent 
tions the Central Government is pleased to

and v

HI: in Part D— . ,,
(a) after item IS, the following item shall be inserted

namely : —
•‘ISA. Hydraulic brake fluid for automobiles.
(b) item 30 shall be omitted.
(c) in item 38, for entry (Hi), the following entry shall

be substituted, namely :— .
“(iii) Cotton manufactures, all sorts (including cotton 

twist and yarn, piecegoods, hosiery and sewing thread) 
other than those specified in Part C. .

(d) for item 38A. the following item shall be substituted,
namely : —

*T>8A. Tobacco, manufactured,
(?) due cured tobacco,
(ii) cigarettes.

following Order, namely .—
1. (1) This order may be called Hie Sugar 

Products Control Order, 1943.
(2) It extends to the whole of British India
(3) It shall come into force at once.
2. In this Order unless there is anything 

the subject or contrext—
(a) “Controller'’ means the person appointed 

Sugar Controller for India by the Central Govern^ 0, 
includes any person authorised by the Controller to ev 
all or any of the powers of the Controller under this Or

(b) “dealer” means a person carrying on business 
purchase, sale or distribution of sugar or sugai pr0(|M<

(c) “ex-factory price” means the price of sugar iac] 
of excise duty, packed in accordance, with the usual 
practice, and loaded at the, buyer s option, on' 
carts, lorries or other means of transport, or into raji(: 
wagons at the railway station or siding generally llSe?. 
the producer, and all incidental charges including those* 
siding and forwarding, being on account -of the ox-fa 
seller ;

(cl) “producer” means a person carrying on the busjt 
of manufacturing sugar or sugar products or both wity 
aid of electrical energy or any other form of energy ^ 
is mechanically transmitted, and is not generated 
human or animal agency ;

(e) ‘’recognised dealer” means a dealer who has k 
recognised as such by the Controller fov the purpose^, 
this Order ;

(f) “sugar” means any *orm of sugar containing ,f. 
than 90 per cent of sucrose ;

(g) “sugar product” means any article manuiactc 
from, and containing, sugar not less than oO per 
its weight.

3. No producer shall, after such date as the Coxitis' 
may notify in this behalf, dispose of, or agree to dispose 
or, in pursuance of any agreement entered into o.i 
before such date make delivery of, any sugar, excepi-

(?) to or through a recognised dealer, or
(ii) to a person special!}' authorised in this behalf by 

Con tidier t o acquire sugar on behalf of th? Ccri 
Government or of a Provinieial Government or of ar. In 
State.

4. (1) If the Controller has reason to believe that 
production of special types of sugar or sugar product 
likely to affect adversely the production of acleqi 
quantities of ordinary sugar, he may, by general cr sp: 
order, prohibit, or linii't to such quantities as may 
specified in the order, the manufacture by any produce: 
by producers generally of such types or grades of sug«: 
sugar products as the order may specify, and no prod, 
to whom such order applies shall manufacture any sl 
pr sugar products in contravention thereof.

(2) For the purposes of sub-clause (1) “produ: 
includes a person carrying on the business of manufacti* 
any form of sugar containing more than 90 par 7 
sucrose including KhJndsari sugar, I)esi sugar and B'Lrj

. 5. Every producer and dealer shall comply with 
directions regarding the sales, stocks or distribution 
sugar or sugar products ns may from time to time be f 
to him by the Controller.

G. (1) The Controller may7, from time to time, ^j, 
price at which any sugar or sugar product may be s0l"i 
delivered.

t 9

rCPllSnailt ;
A

> *
S. N. RAY

Joint Secy, to the Gout, of India 
New Delhi, 2nd January 1943 

No. 91-CAY. (10)/42—In exercise of the powers 
furred bv sub-rule (3) of rule 84 of the Defence of India 
Rules and in supersession of the notification of the 
Government of Tndia in the Department of Commerce 
No. 65-CAV. (154)/40, dated the 4th December 1940, the 
Central Government is pleased to prohibit the export to 
any place in the French Colonies or mandated territories, 
other than the French Establishment in India, French 

New Caledonia, French Oceania- (Tahiti),

con-

ct;.

C'ameroons,
Syria. Lebanon, Madagascar and French Equatorial Africa 
including Chau and Gabbon. of any goods other than goods 
of the description specified in the Schedule annexed to the 
notification of the Government of India in the Department 
oi Commerce, No. 91-CAV. (l)/42, dated the 7th February 
1942, unless they are covered by a special permit issued by 
the Central Government in the Department of Commerce.

E. S. KRISHNAAIOORTIIY 
Deputy Secretary to the Government of India 

New Delhi, lUlh April 1943
No. 91-CAV. (10j/42—In exercise of the powers con­

ferred by sub-rule (3) of rule 84 of the Defence of India 
Rules, the Central Government is pleased to direct that 
ihe following amendment shall be made in the notification 
<4 the Government of Lidia in the Department of Com­
merce No. 91-CAY. (10)/42. dated the 2nd January 1943,
Lamely : —

For the words “Madagascar and French Equatorial 
B aca including Chad and Gabbon” occurring in the said 

notification, the following words shall be substituted, 
namely : —

ceni

“French Equatorial Africa including Chad and Gabbon, 
French Somaliland Reunion, Madagascar and depend* 
.ucies of Madagascar. ”

S. N. RAY
Joint Secy, to the Govt, of India 

The 21st July 1943
Mo. 15244—EiS-19 —The following notifica­

tion, is.'-ued by the Government. of India, Department of 
Commerce, is republished for general information.

By order of the Governor 
W. W. DALZIEL 

Secretary to Government
Company Law 

New Delhi, 26th June 1943
No. 24 (8)-Tr. (C.L.)/43—In pursuance of sub-section (2) 

of section 1 of the Indian Companies (Second Amendment) 
Act, 1942 (XXI of 1942), the Central Government is 
pleased to appoint the 1st November 1943, as the date on 
which the said Act shall come into force. (2) V here the price has been sc fixed— j

(a) the price.at which such sugar or sugar product
be sold for delivery otherwise than ex-factorv shall 
price fixed under sub-clause (1) for sale ex-factorT » 
such charges in respect of transport to or in specified • 
and otner incidental charges as are approved 
Controller ; r

(b) no person shall sell or purchase or agree t° YV 
purchase such sugar or sugar‘product at a 'price ^ |
rom that fixed under the provisions of sub-clause [ j)

(c) no such sugar or sugar product shall be 
accepted in pursuance of an agreement entered . it 
such fixing of prices which provides for the payoff j 
p. ice dnflrent from that fixed under the provision A 
clause (1) unless the agreement is by consent of P3,1; 
loused 10 substitute for the price originally

S. N. RAY
Joint Secretary to Government

DEPARTMENT of supply and transport b.v
NOTIFICATION 

The 17th July 1943
No. 5805-S.T.—The following notification, issued by 

the Government of India, Department of Food, is 
republished for general information.

:

Bv order of the Governor 
C. S. JHA

Secretary to Government 
Sugar an;n Sugar Products Control Ordur 

:\ eu Delhi. 1st Ju/?/ 1913
No. 1 -SC.(l)/43—In exercise of the powers conferred by 

rho sub-rule (2) of rule 81 of the Defence of India rules 
and in supersession of the Sugar Control Order. 1942, 
published with the notification of the Government of India 
in the- Department of Commerce. No. I-SC(6)/42, dated

ca­
price so fixed.

W T]ie Controller may, from time to tirnc— . .( 
(i) a loc quotas of sugar or sugar products °r j 

or e requirements of any specified province, 01
■market ;

L



the orissa gazetteS lV 1JULY 23, 1043 12 9directions to any producer or dealer to «, i
g og^,Sirgu^^SaSsPr°igCse.^arens or markets £® 5V°- 2'. the Governor General is pleased to ». ke

•‘<cl> persons or oi^an^snnons, in such quantities, of ' legate the following Ordinance
Of , types 01 „ os, . bv , rCh pnces and in nance'Wi utk’ exUnt and commencement—(1) This Ordi-

fanner ’"^.Xee! or deal'I, t C?"troXhr ■ «»d be called the Parole Centres Ordinance, 1943.
<0 requ.re any P ““ut“ °* lef el to keep j„ TCsem 2 I extends to the whole of British India

(',/ 0f sugar oi su_.ai^ pioducts m such quantities and of „ 11 shal1 come into force at
tfPes anC S‘JC0S " 16 may. dlrecJ from time ' to c', Jlai™le''>a7,cs «»<* control of foreigners in parole 

. ■' , • , „ wires—Any foreigner in resnect of whom there is in force
'CVided that where price of any sugar or sugar product tWr ^ clause M ^ «»• - Gon (2) of section 3 of 

been bxed in accord.mce with suo-clause (1) of clause *h« foreigners Act, 1940 (II of 1940), requiring him to 
. die Controller shall in lespect of such sugar or 8u*w !0,de »o a place set apart for tho residence under suporvi- 

1 .n(hict speedy the pnee under para, (ii) 0f this clause ‘ on of a number of foreigners, shall while residing therein 
P'rdingly- e subject ^ FUf'h conditions as to maintenance, discipline
liC i?v&n- producer shall, notwithstanding anv ovist;,,,* !?^ punishment of c ffences and breaches of discipline
j&'jtt, «vf*<. »=»■». *. A?,?,ra SaiteS,00”"”” -»•»« •» «-i *
;%,f"........ “”*4 *° -........... . r 1 of 1140 i,o! barred—ne pro.i-

clause l clr ll nftp,. CIini. i , . Pions of this Ordinance shall be in addition t?, and not in

t “£ bidt L ftg* os“:°"of- “• ««* *“■1340 •
nr ii, any manner whatsoever by land or river by a consignor 
nr accepted by a railway servant or by any person whatso- 
ver for transport except under a permit issued bv the Con­

troller in such form and subject to such conditions and in 
respect of such areas as he may from time to time.
prescribe :

provided that this clause shall not apply to the transport 
j_,v railway or in any manner whatsoever hv land or river 
of sugar (a) by a bona fide traveller as part oi his personal 

fhurgaffe, or (b) under and in accordance with Military Credit 
.Notes, or (c) under and in accordance with a permit issued 
by Provincial authority before the date of this notifica­
tion.

Explanation—For the purposes of this clause sugar net 
intended for the personal use of the traveller and members 
of his family shall not be deemed to be his personal

on c*o

IS
lll'tS

(•>)

LINLITHGOW 
Viceroy and Governor General

New Delhi, 2 h July 1943 
ORDINANCE No. XXII of 1943

AN

ORDINANCE
to constitute a special police force for the investigation of 

certain offences commuted in connection with Depart­
ments of the Central Government, with power to 

investigate such offences wherever committed 
in British India ; and to provide for the 

superintendence an administration 
. of the said force.

Whereas an emergency has arisen which makes it 
necessary to constitute a special police force for tho 
investigation of certain offences committed in connection 
wirh Departments of the Central Government, with power 
to investigate such offences wherever committed in British 
India; and to provide for the superintendence and 
administration of the said force ;

Now, therefore, in exercise of the powers conferred by 
section 72 of the Government of India Act, as set out in 
the Ninth Schedule to the Government of India Act, 1935 
(26 Geo. 5, c. 2), the Governor-General is pleased to make 
and promulgate the following Ordinance :—

1. Short title, extent and commencement—(I) This Ordin­
ance may be called the Spocial Police Establishment (War 
Department) Ordinance, 1943.

(2) It extends to the whole of British India 
(5) It shall come into force at once

2. Constitution and powers of Special Police Establish­
ment (War Department)—[1) The Central Government may 
constitute a police force to be called the Special Police 
Establishment (War Department) .to exercise throughout. 
British India the powers and' jurisdiction exercisable in 
a Province by members of the police force of the Province.

(2) Subject to any orders which the Central Government 
may make in this behalf, members of the said Police 
Establishment shall have throughout British India, in 
relation to the investigation of offences made over to them 
for investigation under this Ordinance and to the arrest of 
persons concerned in such offences, all tho powers, duties, 
privileges and liabilities which police officers of a Province 
have in connection with tho investigation of offences 
committed in tho Province.

[3] Any member of the said Police Establishment of or 
abovo the rank of Sub-Inspector may. subject to any orders

Secretary to Government wbich Contral Government may make in this behalf,
exercise anywhere in British India any of tho powers. of 
the officer in charge of a police station in the area in which 
he is for the time being, and when*so exercising any such 

ORDINANCE powers shall, subject to any such order as aforesaid, be
l° proriela f ,1 . A m-rttml of foreianers deemed to be an officer in charge of a police station, dis-

V oude for the maintenance and control of Jo j tho functions of such an officer within the limits
w required to reside in parole centres station.

nece^-arEtS an emeroenc.V has arisen wuc 1 3 Qjfences t0 be invistigated by Special Police Establish-
foreit yt0 Providofbr tho maintenance and control ol Cenfcral Governinont may by general or special ,

gnerg required to reside in parolo centres ,, specify the offences or classes of offences committed
•^ciionV> E,REF0RE’ in zeroise of the in connection with Departments of tho Central Govern-
the Wh Sohd«b”tolnmtat of India Act,.1035 mont which arc to bo investigated by tho Special Polio,.

,
j!
.

luggage.
(2) A permit issued in pursuance of sub-clause (1) shall 

be returned by the consignor to the' Controller on comple­
tion oL: despatch, or on' expiry of the period of its validity, 
whichever is earlier, with the particulars of actual 
despatches in the prescribed form.

(3) For the purposes of this clause “sugar” means sugar 
manufactured by any process, including sugar made in 
iaeuum pan factories from cane or gut or palmyra jaggery, 
as well as Khanclsari sugar, sugar-candy (misri) and Bura.

9. The Controller may, by notification in the official 
Gazette, make rules for carrying into effect the purposes 
&nd objects of this Order.

10. Notwithstanding the supersession of the Sugar Con­
trol Order, 1942, all notifications, rules, orders, authoriza­
tions, quotas, requirements and directions issued there­
under shall, so far as they are not inconsistent with this 
Order, be deemed to have been made hereunder, and they 
^'hall continue in force until rescinded or modified 
hereunder.

E. WOOD
Secretary

LAW DEPARTMENT
NOTIFICATION 
The 21st July 1943

*0. 15264—fV?jsc.(C.)-25/42-MC)—The following Ordi­
nances, promulgated by the Governor General are repub- 
lshed fer general information.

By order of the Governor 
W. W. DALZIEL

New Delhi, 2nd July 1943 
ORDINANCE No. XXI of 1943

AN
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New Delhi, loth July 1943 

ORDINANCE No. XXIV of 1943Establishment (War Department), or may direct any 
particular offence committed in connection with a Depart­
ment of the Central Government to be so investigated. nur»TNA¥PF

4. Superintendence, and administration of Special Police 7 .. J
Establishment—(1) The superintendence of the Special to mate certain provisions relating to the diSci 
Police Establishment (War Department) shall vest in the seamen .
Central Government. • ^ t ^ Whereas an emergency has arisen which re,,

(2) The administration of the Special- Polic3 Establish- necessary to make certain provisions relating 
meat (War Department) shall vest i 1 an* officer appointed discipline of seamen ; . U

behalf by the Central Government, who sha‘1 Now, therefore, in exorcise of the powers confer, i 
evercise m respect of the said Police Establishment such of section 72 of the Government of India Act, as sot . V 
the powers exercisable by an Inspector General of Police the Ninth Schedule to the Government of India Act0?' 
in respect of the polici force in a Provi 1 ■. 1 as the Centra! (25 Geo. 5, c. 2), the Governor General is pleased to 3 
Government mav specify in this behalf. and promulgate the following Ordinance H

LINLITH J07v 1. Short title, extent and commencement—(1) This n
Viceroy and Governor General nance may be called the Discipline of Seamen Ordin '

1943. .
(2) It extends to the whole of British India
(3) It shall come into force at once 
2. Definitions—In this Ordinance—

(a) “ authorised officer” means any one of the f0]| 
ing, namely

the master of a ship, any mate of a ship,

AN

PliM

in this

New Delhi, loth July 1943 
ORDINANCE No. XXIII of 1943

AN
ORDINANCE

further to amend the Civil Pioner Force Ordinance, 1942 
Whereas an emergency has arisen which makes it having the management of a ship, any police officer 

necessary further to amend* the Civil Pbneer Force Ordi- below the rank of Sub-Inspector, any commissioned ^ 
1922 (X of 1942), far the purpose hereinafter in, His Majesty’s forces, and any Shipping Master 

appearing ; the meaning of section 6 of the Indian Merchant Shinn;
Now, therefore, in cxcercise of the powers conferred by Act, 1923 (XXI of 1923) ; 

section 72 of the Government of India Act, as set out in (6) “ ship to which this Ordinance applies ” means^
the Ninth Schedule to'the Government of India Act, 1935 (i) any ship belonging to bis His Majesty, or a y
(26 Geo. 5, c. 2), the Governor General is pleased to make ship, whether British or foreign, charterred or requisition^ 
and promulgate the following Ordinance :— by or on behalf of His Majesty, or any ship registered J

1. Short title and commencement—(1) This Ordinance may British India under the provisions of the Merchant Shi 
be called the Civil Pioneer Force (Amendment) Ordinance, piQo 1894 (57 & 5S Viet., c. 60) ;
294.3. (ii) any ship in respect of which there is for theii*

' (2)’ It shall come into force atonce being in force a pass granted in pursuance of section 2)
2. Amennment of section 0, Ordinance X of 1942—In the Merchant Shipping Act, 1S94 (57 & 58 Viet., c. 60);

section 5 of the Civil Pioneer Force Ordinance, 1942 (X of faf) any ship in respect of which there is for t:
2942):__ time being in force a licence granted in pursuance of

(a) for clause (7) of sub-section (1), the following shall be order made under rule 65 of the Defence of India Rules,
substituted, namely :— ^ 3. Absence without leave, desertion and failure to jt

“(0 commissioned officers— ship—(i) Whoever being lawfully engaged to serve t
(rt) Controllers, board any ship to which this Ordinance applies—
(b) Commandants Grade I, (a) neglects or refuses without reasonable cause
(c) Commandants, join his ship or to proceed to sea in his ship, or
(d) Captain3, (b) deserts or is absent without leave from his ships
(e) Lieutenants, (c) is absent without leave from his duty at any ti:
(/) Second Lieutenants : • shall be punishable with in^risonmf
Provided that no Controller or Commandant Grade I lor a term which may extend to six months, or with £

shall be appointed for the unit or units constituted for which may extend to the amount of two months pay, 
any Province unless the Central Government has, by with both.
notification in the official Gazette, directed that such (2) Nothing in this sections shall be taken to perjud: 
appointment shall be made. ” ; the provisions of section 221 of the Merchant Shipping 4

[b) after sub-section (3), the following sub-sections shall 1894 (57 & 58 Viet., c. 60) or section 100 of the lndt 
be added, namely :—

£* (4) The Provincial Government may authorise a Com­
mandant Grade I to exercise, in respect of any unit or without leave, 
units or part of a unit or units placed under his control 4. Drunkenness when joining or whilst on board shtf 
by the Provincial Gaveminent, the powers vested by or Whoever being lawfully engaged to serve on board *j 
under this Ordinance in a Commandant; and thereupon ship to which fhis Ordinance applies joins his ship, °r) 
the Commandant Grade I shall bo deemed to be a Com- whilst on board ais ship, in a state of drunkenness sotjj 
mandant for all the purposes of this Ordinance in respect the performance of his duties ox tho navigation of the •: 
of each such unit, or part, and the Commandant of each is thereby imp idod shall Le punishable with impr’s^j 
such unit or part shall be subject to the orders and control for a term which may extend to three months, or wlt^j 
of the Commandant Grade I in ail matters respecting the which may extend to the amount of one month’s pa)*» j 
unit or part. with both.

{5} Tho Provincial Government may vest a Controller 5. Conveyance of deserter on board ship—(1) Wherej 
with any of the powers which under sub-section (4) it may au.horised officer has reason to believe that anyffl 
authorise a Commandant Grade I to exercise, and may has, in British India, contravened tho provisionj 
also, with the previous approval of the Central Government, section 3, that p rson may be conveyed on board bis f 
del ,-gate to a Controller any of be powers vested in the by or under the direction of that officer. .
Provincial Government by this Ordinance or the rules and (2) This section shall, in r lation to ships to whicj •( 
regulations made thereunder, except th- power to Jisehirge Ordinance applies, havo effect in the case of a British 7 
or dismiss commissioned officers, to reduce commissioned in substitution for the provisions of section 222 ^.yj 
officers from one ^class of commissioned rank to another Merchant Shipping Act, 1S94 (57 & 58 Viet., 
and to order forfeiture of service by a commissioned sub-sections (l) to*(4) of seetkn 101 of the Indi n Ne;_CP| 
officer .” Shipping Act. 1923 (XXI of 1923), as the cate may

LIKLITHG->W i 
Viceroy and Governor f

any P err
1

offi
nance

Merchant Shipping Act, 1923 (XXI of 1923), relating 
forfeiture of effects or wages for desertion or absff

!

be- !
LINLITHGOW 

Viceroy and Governor General
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